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REMISSION OF LAND REVENUE 

332. SHRI GADILINGANA GOWD: 
WiU the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether several State Govemmonts 
have recently decided to remit land reve-
nue; 

(b) if so, tbe details thereof; and 

(c) the reaction of the Central Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT M'D 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) and (b). A statement is 
laid on the Table of the House. [Placed 
it! Library. See No. LT-1528/67]. 

(c) Since land revenue is a State sub-
ject, the State Governments do not consult 
tbe Central Government in this connection. 
Therefore, the question of Central Gov-
ernment's reaction in the matter Joes not 
arise. 

PuBUCATION OF LAWS IX REGION .... L 

LANGUAGI!S 

333. SHRI S. C. SAMANTA: 
SHRI CHANDRA SEKHAR 

SINGH: 

Will the Minister of LAW be pleased to 
state : 

(a) the steps being taken to publish the 
Laws in the various regional languages in 
Jndia; 

(b) whether any plan has been chalked 
out in this connection; 
77LSS(CP)/67-1O (). 

(c) whether any necessary machin«y 
has been created to speed up the work, 
and if so, what; and 

(d) whether all the work contemplated 
will be completed in five ~? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI D. R. 
CHAVAN): (a) to (d). The translation 
of Central laws as well as the State Laws 
into the various regional languages was 
one of the points discussed in a confeceIIoe 
of Law Ministers of States held on the 
1st September, 1967. It was gea&aIly 
ar;reed at the conference that the transla-
tion of Central laws into Regional lan-
guages other than Hindi Should be done 
at the central level or under the auspices 
of the Centre in close collaboration with 
the appropriate agency at the State level. 
and that the translation of State laws into 
the respective regional langtlll8les should be 
the responsibility of the State Government 
concerntd. The machinery to be employ-
ed for the translation of Central laws into 
the regional languages and the formula-
tion of a phased programme to achieve 
this object are proposed to be considered in 
consultation with the State GovemmOllls. 
It is not possible at this gtalP' to say when 
it will be possible to have the work com-
pleted. 

REPORT ON GENERAL EulcnONS 

334. SHRI S. C. SAMANTA: 
SHRI SRADHAKAR SUPAKAR: 

Will the Minister elf LAW be pleased 
to state: 

(a) the time by which the report on the 
Fourth General Elections is likely to "" 
,ubmitted to Government by the FJectiOil 
Commission; 

(b) whether interim report or impres-
,ions of the Commission have beeo sub-
mitted and if so the main features there-
of; and 

(c) whether reports from various State 
Chief Electoral Officers have been receiv-
ed by the Commission? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI D. R. 
CHAVAN): (a) Volume n (Statistical) 




